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This is the application untie 

Administrative Tribunal Act seeking th 

risation of his services. 

The applicant entered in the 

uivisional Medical Officer on 01-12-19  

section 19 of the 

relief for regula- 

service as Assistant 

2 and prior to this, 

he was serving the department as Assistant Medical officer 

since U6-1U-198U on at-hoc basis. His services were termi-

nated on 18-114-1989, but later on he w s again engaged in 

the service as Assistant Divisional No ical Officer vide 

appointment letter (Annexure A-5) date 01-12-1992. 	The 

applicant has accepted the fresh appoi tment as an Asstt. 

Divisional Medical Officer, but now he is claiming that his 

services should be regularised from 014-01-1986 in pursuance 

of the direction of the supreme Court ,,Annexure-2). He has 

submitted the representation to this e feet on 17-03-1993 

which is lying undisposed off. 	In th se circumstances,we 

direct the respondents to dispoSe of t e representation of 

the applicant. 	The applicant is howe er, at liberty to 
2. 

supplement a dec.ailed representation a d on receiving the 
5 	32 	14.4. ctreIC-c-C42 

detailed representation, it should be isposed off\ within 

a period of three monthstio-i-tti—r-e-s443#44-. 
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The applicati on is disposed of at admission 

••• 

stage. 

Member-Administrative 
	 MEMBER-JJdici al  

• Dated: All shaded ,Nav ember 26,1993. 
(1/K6 P ) 


